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CRDER DATED 23.4-2003,

Applicant was centinuing fer seme
censiderasle gerisd as a Sumstitute GDS3FEM

ef pakhinaradas pxtia Departmental Branch

pest Office.He has apglied t® the sugerintendent

of pest Offices,Rhusanesyar te censider his

case fer engage@ent in the vacant pest ef

Gns3pM of ®ripur 3ranch pest Qgfice.In the

present MA Na.31‘5/20(33)he has prayed fer a

Airectisn te the zupgdt.
ed te give dueg censideratien te his

tatien and te give him due weightage fer the

of pest Qffices cencein-

Leples e

reasens ef the experience gained @y him in the

matter ©f tamperary encacement ef GDSBPM @£
Haripur Bganchhpest Office,It appears that
ne adverticsement has yel Becen made for
up ©f the vacancy ef GDS3FM ef Heripur
in the said pgremisecs,1f the pepartment is
geing te temgerarily filiup the pest s«f

GpsaPM ef Haripur 30, then the Resgendents
sheuld give due censideratisn te the |

representatisn ef the Apylicantywhe had

certain experience te werk as GDSBFM, wWith
these e®servatiens and directisns, MA N8, 315/

2003 is disposed of,

2. In ceurse ¢f hearing ef MA Ne,315/2003,
I have alse heard the ceunsel appearing fer
the garties sn the merits ¢f£ the OA Ne,
618/2602 and en censent ef the parties,
CA Ne,618/2002 has seen taken up far final

disgesal,

. Applicant was engaged as a susstituce

GpsapM @£ pakhin Radas 30 £or semetime.
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When regular \racanéy arsse in the said
p®st affice)he made certain repz:e-seltat‘i'@ns.
Depaltment,in slider i@ fillug the gost ef
GDS3PM of pakhin Radas 30 issued necificatiens,
In respense te that,applicatisns were recel ved
and, on congideratien ¢f the same, the
intervenst Ms.c-eetahjali Misra was given
appeintment.It appears that the applicant

did not apply in respénse te the advertisement
icsued fer the post ef GDS3PM,nekhinradas

30, Therefere,the prayer in this OA ,virtually,
challenging the recruitment ef the intervener
Ms .Ceetangall Misra cannet be entertainad

at all: .eéaLlse the agplicent did not apply

fer the p®st, in resgénse te the advertisement
issued oy the Department.Iherefere, this OA

is dismissed @eing deveid ef any merit ,Ne cssts,

Beth the efders in OA Ne.613/2002 and MA
Ne.315/2003 have seen passed after hearing
Mr.3,¥,Mehanty,learned ceunsel fer the
Applicent, Mr.S.3,Jena, learned Additicnal
standiing ceunsel appearing fer the Departmental
rRespendents and Mr.8,J.Nanda, Leatnad ceunsel
appearing fer the interveneor,

Send cepies of this srder te the
parties,rree cépies of this erder ve given

te the learned counsel fer seth sides.




